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extanding the

In &1l these 0OAs, the question involved is of

benefit of the Judgement of the Tribunal in OA

st <
RENH O ol



1h099/8%7, Pal¥it Kumar & Anr. Vs. UOT & Anr., and «i¥ other
related OAs. which were dismosed of by the  Judgement  dated
7691, to the applicants 1in t hese  cases. The operative
portion of  the Judgement dated 7.6.91 (supra) is extracted as

KNl 2

3. In view of the various Judgement s pasaad

by this Tribunal in acxordance with the spirit

of the judgsment given by the Hon'ble High

Court of Allahabad as upheld by the Hon'‘ble

Supreme  Court of India inthe case of Shry

Parmanand Lal and Shri Brii Mohan. we direct

that the benafits of the said  Judoement be »
extended to the applicants herein also and they

shall be desnsd to  have been promoted  with

effect from the date prior to a date of

nreinot a1 on of  any DTS who  passed the

departmental  examination subsequent to the

applicants  and  their seniori ty be reviaed in

TES Group-B cadre.  Thev shall also be entitled

to refixation of their pay with effect f rom the
said date. This order shall be - implemented
within a period of three months from the date a
copy of this order 1is recelved by the
respondents. There shall, however, be no order
as to costs. " :

22 Snecial Leave Petitions were filed hy the respondents
in the Supreme Court of India, which were dismissed by an

order passed by the Hon'ble Supreme Court on 6. 1.82.

i totices were directed to be issved on admission as
well as on  interim relief but the respondents have not  filed
any reply  thouoh a period of nearly one vaar has passed and a
number of  adjournments were  allowead for the purpose. The
leamed proxy  counsel for tﬁe}z resx;_x)ndexwt.s; submits that reply

has not been filed so far.

4. We  have heard the learned counsel for the applicants

\ .
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ind also the l‘:. arned proxy counsel for the respondents in all
theso cases. Apart  frow relyving uvoon the judgement of  the
mribunal dasted  7.6.91 and the orders of the Hon'hle Supreme
Conrt dated 6.1.97. the learned counsel for the applicants
also placed before us a cony of the order passed on 18.11.97
by Court No.S of the  Principal Banch of the Central
Adiminiatrative Tribunal in OA 444/97, B.P. Sinoh & Qrs. vs.

HOT & Ors.  This Judgement {oral) is as below:-

“Doth  are heard. - The learned counsel for the
respondents said that thoy were  implewmenting
the orders given in the udogament in OA
15890/87 (Daliit Komar & Anr. Vs,  UO1 & Anr.}
snd the sald related OQAs. They agreed to
extent - the benefits to the applicants also

provided they are similarly situated.
In view of the above, the aoplication 1S

disposex] of finally. The parties to bear
their own consts. Y

Tn wview of the aforesaid judoement in OA 444/97, the
learmed proxy counsel for the respondents submits that similar
orgers could be passed in these cases a8s well, particularly
baecause the counsel for the respondents in OA 444797 and the
counsel for the respondents in a;x'l. 1 these cases is the same.

In the light of the foregoing, these OAs are disposed of with

the direction that the applicants, in these OAs, may also be

M by the respondents for giving benefits due to them
as par the jl’)(]()é’.‘mﬁ-‘ﬂ'( datexd 7.6.91 in the case of Daliit Kumar
& Anr. Vs HOT & Anr.  (supra) if the applicants herein are
cimilarly  placed and are entitled to the same benefits as per

the Judganent .
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